" CENTRAL ADMIN ISTRAT IVE TR IBUNAL
- °CALCUTTA BENCH
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S No.U.R.524 OF 1936 |

~ /

Date of _ther H 20801999

Present : Hon'ble Mr,Justice S.N., M1llicks V-iceaChairmah.

Han'ble Mr,B,P.Singhs Administrative Member.

ASIT RANJAN BAG
VS.

UN IOV OF INDIA & "ORS.
(POST)"

“For the a@pplicant 3 Mp, M K.Bandopadhyays caunsel.

For the respondentss M. S.K, Oy ttas gg\;hsel.

0RDER

S.No. Mellicks V,C,

When this matter is taken up for hearings it is submitted
by Mr.MK.Bandopadhyay, the ld.cdmsel appearing for the
Spplicant that his client will be satisfied at this stage if

the 0.A, is disposed of with a peremptory directiom upon the

_res;:mdmt—mﬁ'uofi‘ties to coclude the impugned disciplinary

proceeding and p"asg appropriate orders therem ﬁs‘pef extant
i les uithin @ gpecified period.

2. Mr.S.KeDu ttay 1d,caunsel appearihg for thevresponder!ts’
has no objection to the prayer bemg "allowed, _ | -
3. Under such ciraumstsncess we f‘md Nno sessay for adgudlca-
tidn in this G,A, I v1eu of the abova prayer made by the

applicants» the 0,A, is dlsposed of with a direction upon the

respondent-au thorities to conclud'e. the impugned disciplinary

. Proceeding» a&s per extant rules and p.ass final order theremn
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ulthln threa mon ths from the date of‘ commn 1caticnf of 1th13

Order. e are glven to understand by the ldecmnsel appearing

For the applicant that the appllcant will cor:operate ulth the

| L
Cimpugn &d disciplinary pr-oc‘eadmg F.orl ‘the pu rpo se of fina ligation
. ) L | :

| | | R
of the m_attero . ’I. - S (( . l ' ‘ t‘

4, No-_brder is passed as to‘_covst*:s. N \t' . - \1 o
T - ¢ a
'(B.P.3ingh) ', s (SeNe Mil},lck)l

F\dmm is tra tJve Fember Vice= Chairman |
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